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THE REQUISITIONING AND A-CQUISITION OF 
IMMOVABLE PROPERTY (AMENDMENT) ACT, 1973 

I 

i 
I 

, a [9th March, 19731 

An Act further to amend the Requisitioning and Acquisition of 
Immovable Pro erty Act, 1952. 

BE it enacted by Parliament in th 
of India as follows : - 

1. This Act may be called 
Immovable Property title, 

-. 
2. In section 6 of 

go of 1952. Property Act, 1952, 
wherever they occur, section 6, .-,. 2 
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